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Particulars to be examined

Is the appeal competent ?
(a) Is the application in the prescribed form ?
(b) Is the application in paper book form ?

(c) Have six complete sets of the application
been filed ? ‘

(a) Is the appeal tn time ?

(b) If not, by how many days ‘it is beyond
time ?

I . . t

(&) Has ‘sufficient case for not making the
application in time, been filed ? -

¢

, Has’ the document of authorisation, Vakalat-

nama been filed ?

Is the application accompanied by B. D./Postal-

Order for Rs. 50/- . S

Has the certified COpy/COpleS of the order (s).
against which the apphcatlon is made been
filed ? el

(a) Have the copies of the docu‘r@\t’s/relied
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer
and numberd accordingly ?
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IN,THE~CENTRAL ADNINISTRKTIUE TRIBUNAL
CIRCUIT BENCH,LUCKNOY
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. O.A. 75/89 (L)
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 M.P. Shekha o
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VERSUS
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of ordert
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with anddate
~of compliance

" znd date

18/10/89

o

21/12/89.

HOn' Mr, D.K. Agréwal, JM, -

oy,

Hon' Mr., K. Obayva, A;M;

.lapplicant has sent an adjourmment application
Shri Arjun Bhargava counsel for Opposiee part]

Shri J, P. Mathur, counsel for the applicant
and Shri Arjun Bhargava, counsel for the -
respondents are present,’ Counsel for the:

respondents wants wgats time to file counter

_ affidavit Allowed Let the counter affidavif
_be filed wiphin fourweks to which the applic#nt.'
there=-

may file rejoinder, if any, within two weeks
aftsr. Lst this case on 21-12-89 for orders,

utik CE?'\muw*
JM.

(sns)

Hon' Mr, Justice Kamleshwar Nath, V.C.
Hon' Mr. K. Cbayya, AM.
“‘hri J.P. Mathur, learred counsel for the

requests for and is allowed to file counter
szidavit’within four weeks to which the

~ applicant may file reJoinder, if any, within |

two weeks thereafter.

List th case for orders on 1-2-90=
A ./ S . NLC.
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ies
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CENTRAL ADMINISTRATIVE TRIBUNAL pMC
LUCKNOW BENCH, LUCKNOW -

0,A, No: 75 of 1989

M.P.Shakhar PR R R ApplicantS.

Versus
Union of India & 0rs. +esc.eeee Respondents,

Hon'bla Mr. Justice U.C;Sfivastava, v,C,

Hon'ble Mr. K.Obayya, A.M,

In thb application the épplicant has p:ayed for
quasﬁing of the reversion order dated 21,3,1989
and made a prayer that he may be allowed to
continue on the post of Assistant Confrollerméf
Stores at Alambagh Lucknow. vThe applicant who
was class III employee was uworking as senior
Clerk and because of his seniority he was promo-
ted to the post of Assistant Controller of Store&
Alambagh Lucknow vide order dated 13,8.,1987 on
_adhod basis, It was mentioned in the order
itself that the promotion of the applicant was
tempbrary and adhoc and he will not be entitled

to this promotional post in preferencs to his

seniors, It appears that the applicant continue=
to work and thereafter a-selec¢tionctest. for

filling = 75% quota in group 'B' service for the

post of ACOS took place, The applicant was not
selected and other persons were selected, 1In
order to accommodate the selected persons,

the applicant had to be reverted and that's

why the order order was passed., .In view of th
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facts, the applicant was not holding the said

post and the selection took place in which he

participated, As he was not selected he had

to be reverted, As he had worked for more than
two years it was desirable that he should have
been given one more opportunity before reverting

zH.e,
him, But aﬁ&rever31on order had been carrylﬁﬁp

'
&

into effect, no purposa hae—beeﬁ served in

staying the said.order, but the application is

dismissed with the direction that the respondents
wi;l.give 6né more opportunity to the applicant
as early as'posibl3 and in case he succeedsin
"the same, his case for the ptomotionalbpost

will ggain be considered,

@M / b

Membef (A) v.C.

Lucknow Dated: 26,2,93

(31v)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL P(q

CIRCUT BENCH LUCKNOW,

0.4 N0, S o 1989 U/)

MAHENDRA PRATAP SHEKHAR aged about 53 years,

e

son of late Sri Shiv Nath Prasaﬁ, ' "‘ .
resident of 559/Kha/258, Sr:l. Nagar P.S,
Krishna nagar, Lu cknow \!.

:. eesseo Applicant

- Versus

1, UNION OF INDIA, Through Secretary

Ministry of Railway,New pelhi,

2, GENERAL MANAGER (P) Northern Rallway

Baroda House, New Delhi.

§

Respondents

}[ [ 2% 2 I N 1}

APPLICATION UNDER 19 OF CENTRAL ADMINISTRATIVE

1. Particulars of applicant: Mahendra Pratap Shekhar
, N
son of late Sri Shiv Nath Brasaﬂ; aged about

53 years at present Assistant Controllers

of Stores, Office of_rthébféontroller of Stores
Northern Razilway, Alambagh, Lucknow and
resident of 559/Kha/258, Sri Nagar P,S.

Krishna Nagar, Lu cknow,

Y 74
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2. Particulars of respondents:
1) Union of India, through Secretary Ministry

of Railway, New Delhi.

2) General Manager (P) Northern Railway

Baroda House, New Delhi .

3. Particulars of the order against which application

S e n e ot S G e S e Yoy e G S e € S SO e GO NN SR WO S SVY SN G G W) A e R (R 4P G VS SR GWR GO G GO S G N Gan S U S . DY

is mzde:

The application is made is agalnst the
following orderss:= | . 4

i) orger No. 89/1 R.S,5,/89 =-Annexure No, §
ii) pate: 21.3.1989 |

iii) Passed byy General Manager (P) Northern

- Rallvway, Baroda House, Wew pélhi .

iv) Subject in briefs The applicant has Deen

- reverted to the post of D .S K. P.lthrough
the impugned order without “displinzry
proceeding althagh th7hpplicant afficate
on the pdst“being Adhoc promotee contineously
for more than 19 months,

4. Jurisaiction of the Tribunal : The applicant

‘declares that the subjéct matter of the order

against which he wants redressal is within

the jurisdiction of the Tribunal.

5, Limitation: The applicant further declares that

‘thghpélicétion is within limitation Prescribed

in Section 21 of the Administration Tribunal

Act 1985 .

6 . Facts of the case 3
~a) That the%pplicant after selection through

evsee3d/




-a- gl

; Rallway Commission jdined as Assistant on 5.4,1958,

o | B) That subsemently the applicant posted as
/.*/ I
- Senior Clerk with effect from 3.9.1976.

C) That after Que selection and after
¢ ‘ ' 'declaring“thqépplicant as passed‘candidate, the
? applicant was appointég on promotion on the post of
nepot'Store Kecper Grade III, and has subequently

B! P ‘was given Grade II and Grade I also,

$ | p) That the applicant being Senior on the
post of Dépb£ Store Keeper in'the office of the

| Py-Controller of Store Alambagh, Lucknow was promoted

N to the post of Assistant Controller of Store Alambagh
—_ Lucknow by an order dated 13.8,1987 on Adhoc basis.

| ~ The applicant joined on the promotion post on

3 L 21;8.1987 ( Annemire No; 1 is the true copy of the
O order of the promotion dated 13.8.1987 ).

“ E) That in the order of appointment it was

| ‘mention that the promotion has been approved by the
} opp . party'no;‘ZQ Furthérvin the order it was not

1 provided to appear in the suitabelity test fo:
becoming a regular promdtee and the applicant was

| ' made to believe that his promotion was after

. !
considering him fit for promotion and the applicaﬁt
‘ ‘ i

.y

was not required to passed suitability test, 1
: 4

F) That it 1$ relevant to mention here that

the work and worth of the applicant was and is upto
the mark and on one occassion the surmices of the

[j;%hsﬁ : applicant were recognised good and for this the

ceod/
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applicant was given a letter of appreciation ( Annemire

wl 3: ’ V
No, 2 is the true copy ofletter of appreciation
ldatea 1.9,1986 ).

G) That through a notice dated 30.11.1988
the opp. party no., 2 announce for holding a selectibn
test for f£iling the 75% quota in graup 'B° sefvicea'
for the post of ACOS and for this invitéd”applicatéén

amorng the candidate named in annexure-A with the |

_ notice to appear in the test on 24,12,1988 at New

Delhi and in the Annexure the name of}theapplicant
was also shown, which was a suBptise® to the
applicant but the applicantdid appear in the test

to avoid any controversy ( Annemire No, 3 is the true

copy ofnotice deted 30.11-1088 ).

H) That it is relevant to mention here that

the applicant belong to resérVed.catagory of

Schedule Caste being Chamar by Caste.,

I) That the notice dated 30.11,1988 has
no mentio@ed'of the post reserve for the reserved
catagory althaugh the notice mention 30 posts against
tﬁe‘75% qaota as such it was presuméd that the test
was against the post available the general candidates
and some post are reserved for the reserved commnity
as per the policy contained in the Boards order of
the years1973, which extends the policy of reservation
to the post of Class-I and Class-II Cytagories

including the promotions over the same.

J) That the applicant was declare fail in

.

0‘o . 05/ ot



2
the test cenducted on 24.12.1988 ana against the
Same the applicgnt Tepresented the opp. party ﬂonz
to give the prevelage available to Schedule caste
candlidates as the applicant considered that no
relaxation has been accorded to the applicant in
the test as deClared.by the Boara and to give

benefit of Satiéfactarily completion of 18 months

on the promotion post to thesatisfactlon of the

Higher Authotity, as the applicant was apprehendlng

a reversion order on account of failure inthe test,
LMMmMNL)LQb mqu
\sr&\fw\

K) That it is relevant mention of that

Board from time to time issue direction that the

Schedule caste candidates shall be provided with

adequate training for preperation of the test and

may not be reverted but to continue on the post

to avoid harrassment and for proper representation

of the commnity in Government EmpLoyment!

L) That it is pertinent to mention here that

the applicant has not been provided in any training

for prepaeration of test , in dgifinces of the

Board's order and has been treated as general -
candiaate consequently the applicant was declared

failed and has to face harrasment
M) That the applicant has knowledge that
on various ocesion the opp. party no, 2 and the

Deputy Controller of Store has allowed the Schedule

Caste candidates on that failure to pass the test
and those have afficated on the promoted post
contineously for more than 18 months, particularly
the case of ™ Padam Lal * is cited who has been
| P-4 .
PR A
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retalned being Schedule Caste Candigate even on

his failure to clear the test,

N) That the opp. party no. 2 through the

i order of pbsting dated 21;3.1989,;everted the
épplicant from the post of Assistant Controller of
Stores on Class-III Post, hence this application

; among other on folloWing groundss {_Amwmap~—at s
Grou~ds .

(1) Because the applicant has after

appointment on Adhoc Promotion on the post

e L

! .
| of Assistant Controller of Stores, has
completed more than 18 months and is entitleqd

s .

for the benefit given by the Board's order

[}
dated 21.1.1966 and 5.12.1972.

LA
(ii) ‘Because the orger of reverstion

is against the Board's order dated 25.1.1976

Ll SR

which has been again comminicated through

\1?7 } : \
letter dated 9.8.1982 which provide the

)
| following direction:

. (1i1) Because the reversion of the applicant
' - is puniive. in nature and against the
imperative of Article 311 of Constitut ion

of India and against the Boards_Oraér.

(iv) Because the denial of proper training
before the test and relaxation as provided

by the Government is the defiances of the

o
‘ . ceesl/
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Boards order and is an harrasment to the
applicant,

(v) Because the impugned order is against

the imperative of Article 14 and 16 of the
Constitution of Ingia,

7. Detalls of reméagies exhsted:

The applicant =s on declaration of unsuccess-
ful in the test for selection on the post of A.C .0.8
represented through representation' dated 15,2,1989

angd has not received any reply in the same regarding
represensation again_st.reversioh it is mention that
the matter is urgent ana requii':es the attention

of this Hon'ble Tritunal as such the applicant has

not made representation against this order:

8.

with any other courts:

Theapplicant further declares that he had
not preﬁiously filed any application, writ petition
or suit regarding the matter in respect of which
this appliation has been made, before any court of
law or any other Bench of the Tricunal and nor any
such ap:plication; writ petition or suit is pendkng
before any of them'. _

In case the applicant had previcusly filed
any application, writ petition or suit, the stage
at which it is pending and if decided the gist of

the decision should be given with reference to the -

Annexure.

..8/
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9. Reliefs : /q é '
~ (a) That the Hon'oble Tribunal maf please

by way of writ, Srder‘ or direction quasheg
theorder of reversion dated 21.3.1989 placeg

at Annexure No, &,

. (®) That the Hop tble Tribunél raay please by
way of writ, orger, or direction, girected the
Opp. parties to allow the applicant to

continégu on the post of Assistant Controller

of Stores in the Orgnisation.

(c) That any other writ, order or direction

the Honl'vble T imnal may be deem fit be pass

in favour of applicant,

(d) That the cost of the application be

awarded.

- 10. Interim order:;

' That pending final decision a the applicant
prays for i's'sue of interim orgder, théreby staying
the impugned order dated 21.3.1989 to the effect
of stay of reversion of the applicant to Class III
post in the interest of justice otherwise the
applicanﬁ would be put to irreprable loss and

mental agony or amy pass any other suitable order

i'n the interest of justice.

11, - particulars of the postal Order:

s§o o~ DD Q5 Y- A oted 3131989

; ; . " " ) - &M
9§w¢a bf,' Mgt Qbuy(/— (e S Kort 8,@ﬂu, - Q%n\/
12. List of Enclqs.n:es: ’

L= ‘Annemre No, 1

veedd/
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2- Annexare No;‘2
3= Annexure No, 3

b Anmaqug Nov 4

- Anmoxwrs N, B

VERIFICATION:

| I,M P . Shekhar son of late Sri Shiv Nath
Pragapl aged about 53 years wor¥ing as Assistant
Controllers of Store in the_officé og?ﬁontroller of
Store, Northern Railway, Alambagh, Lucknow resigdent
of 550/Kna/258, Sri Nagar P .S, Krishna Nagar,
Luéknow“hééeby verify that the contents of
paras.. H03 .6 ... to Lm1.20l3 T true to my
personal knowleage,ana,paras.lﬁrgf;})te-G?.[D....
beliéved to be truejbn‘legal advice and that I have

not suppressed any material facts,

. . ' ’IL '
Dateds 3.> W8 @ L-7

Place: d_. S\ Signature of Applicant

S
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BEFORE THE CENTRAL ADMINIST%ATIVE‘TRIBUN&L =
' CIRQUT BENCH LuCkNow, =~ /{\ 1L
0.A. NO, OF 1989
M;P;Shekhar eeesesens Applicant
Versus |

Union of India ahd another,,... Respondents

ANNEXURE NO, A

KALI SHANKER Dy.Controller of
Stores ,Northern
Railvway,Alambagh
Lucknow,

No. S/36/RW/Amv 1 Sep.1986

Shri M.p .Shekha.r,
Sr. DSKP/POH/AMV,

‘ 'Alénﬁoagb' Depot achiwved a Sale of Rs, 10.4 crores
in the financial year 85-86 which was more than‘thé
targets set by H4. Qrs. /Boara.

v Your contribution towards achievement has
been appreciated and a group award sanctioned by
GM. ,N.Rly. to this effect,

~ This letter is being.issued to you as a
recognition of your good services and I expect that

this will enthuse you further in achieving better
targets in thecoming financial year.

sd/~
( Kali Shanker )

TRUE_COPY

et
S
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BEFORE THE CENTRAL ADMINISTRATIVE TRISUNAL

| [\ 2 3
SURCIT BENCH LUCKNOW, =~ =~ = |
M,P . Shekhar .” .vo{o-o ceee Petitioner
Versus

Union of India and others........... Opp. parties

ANNEXURE NO, 3

NORTHERN - RAILWAY

" Head quarters Office
Baroda House New Delhi,

No. 752-E/82~XVII (Eia) Dated: 30.11.1988

The DRMs,N .Rly, ALD-BKN-DLI-JU=FZR-LKO-MB & UMB .

' The D/Controiler of Stores, AMV/LKO~SSB=-Ju-JUDW (Const)
K.Gate, DLI. o

The c.E/Const, K Gate,Delh:L Asstt, Secy.(Confd)
B/House, NDLS. A

The CAO/RCF,Kapurthala, SPO/HQrs.Office, cao/copmow
Tilak Bridge.

The COS/HQrs.

Subs - Selection for promotion to Group 'B' service

for the post of ACOS agalnst 75% quota.

It has been decided to hola se]_.'ectien for
.promot'ion to Group 'B' service as Assistant Controller

of Stores in the Stores Departmentagainst 75% quota,

to form a panel of 30 pessons. The staff listed in

Annexire ‘A’ who é:e eligible to appear at the
ﬁselectionwthé;a'y be advised to appear in the written
test to be held at 10.00 hrs, on 24,12.1988 in Room
Nom, 339, 341 & 341-A IIIrg Floor of Annemure-I,
Baroda House, New Delhi, spare copies of this office
Notice are kelng sent and a copy thereof may be
delivered ‘to each candidate and ackpowledgemént _
taken an Annexure 'p' vhile Sr, DPO/DPO/APO concerned

sk = BT

Arpna T g%“”‘ o,\}»;é’;;/
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Will process and co-ordimate, it will be the
Cesponsibility of the concerned Executive Officers

’ to ensure that copy of this notice is gelivered to

; i . each candidate and acknowledgements of the candidates

| sent to Sr, DPO/LPO/APO who will forward the same
- to this office in a D.0. Coverx,

P

1 | 2. The candidatés are required to indgicste
5/ i |

within 10 days their willingness/ unwillingness to

RS

take the selection, in the form given at Annexare 'C!

a : - The willingness/ unwillingness should be submitted

| by the candidates within 10 days on the prescribeqd
form to their Executive Officers, who will forwargd

the same to Sr; DPO/DPO/APO for onward transmission

to this office; It is'thécandidates responsipility _

“ to advise his/her willingness/unwillingness to take

* ¢ the selection within the prescribed period and

failure in respond or provide the intimation within

10 days will be treated as unwillingness in his/her
part to take the selection.

. annexure'B' contains the reserve list
“ carrying the names of extra eligible employees who
b

would pe called for the written test in the event

of drop out of emplohees constitufing the field.,

s

A copy of this notice may also be delivered to each

of the persons listed in the reserve list and their

g ‘ acknoﬁledgement§ obtained on the form given in
Annexure ‘D' and sent to this office, It will be

} ' the re5poﬁsibility of the Executive Officersconcerned

. to ensure that this notice also is delivered to each

of the pessons included in the reserve 1istféha,;heir
CZ” : acknowledgements obtained and forwarded to Sr .ppO/IPO/

‘ ANES ceesdd/
«(w‘@?g%wong\/ -
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APO who will forward the same to this office,
Depending on the position of unwillingness reported
or non-receipt of any information , employees from
the reservea list would be called to extant of darop

outs for taking the selection in supplementary
examination within a short notice.

4, The selection will comprise of written
test and viva-voce test, Only those candidates who

qualify in the written test will be called to appear

for viva=voce,

5. That étaff who indicate their willingness
to appear at the selection from Annexure ‘'a‘' from
the reserve list and who are called to take the
selection, may be gpared to take the written

test on 24.12.1988 and no candidate should be held

back on administrative grounds.

6. The absenée of staff from the written test
on Medical grounds will only be condoned inm cases,
where the Medical Cerﬁificates is issued by Railway
Divisional MedicaIAOfficers and the some bears |
the specific remarks that the fact was known to him

that the candidate has to appear in the selection.

7. / The candidates are required to bring their
own pens, ink, scales, rubber etc, and only answer

book will be supplied by this office.
8. The staff transferred to another office
should be intimated at his new address immegiately.

/(W,e (‘ﬁf’)v\f - .o .4/

W»\"f
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9, In case any eligible candidate has been
transferred to any other office or proce:ded on
deput;ation, a copy of this notice must be gelivered
to him immediately by theconcerned Executive

Officer whowill obtain acﬁknowledgement,' as stated
above,
DA/ As above For General Manager (P)

Copy forwarded for i‘nformation and necessary action to:.
1.  Sr, Supdt./ printing Press, Shakurbasti for
immediate publication in the Northern Railwag
Gazette, |
Electric Chargeman/ Hd. Qrs, He should make
arrangments for opening the lights in Room
No, 341, 341-A & 339 Annexe-I on 24.12,1988.
3. IOW/HRrs, New Délhi, He will arrange water
supply in the toilets of 2nd floor, Annexe-I
Baroda House, ,
Supat. E(l)/HQrs. Office, He is requested to
depute one daftry and one Peon for the
selection on 24,12,1988. ‘
Sr, Hindi Officer, B JHouse, New Delhi . He
is requested to book one Hingi Translatbr
for the selection on 24,12,1988 to report
to PA/COS at 8,00 hrs. sharp.
‘Supdt ./Copy. Branch, Baroda House, New Delhi
He is requested to book one Typist (Hindi)
 for the selection on 24.12.,1988 to report

to PA/COS at 8.00 hrs, sharp,

, Supdt‘.' Genl, B.House, New pelhi, He is

requested to book one Gestetner Operator to

make out copies and to report to PA/COS at

il 8.00 hrs, sharp on 24.12.1988.\
% | v WW.-QS/
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UDanitor/ HQ. He 1s requested to book two
watermen and keyman to report to APO(G)

on 24,12,1988 at 8.00 hrs, sharp.

Medical Supdt. N.Rly, ALD-BKN~DLI-FZR-JU
LKO-NB & UMB,

CH. SA_Rly. Gentral Hospital, New Delhk
and Charbagh- Lucknow,

*khd
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List of candidates called to appear in the SelectionQ@

of assistant Controller of stores‘( CieII) againmtf/

75% qu ota'.

S1,No. Name A s¢/ Dpesig  Place Remar sk
S/sri ST nation of
: _ working
2T ¢ 5 . 6
1. MJXN.Mammdar SC DpSKP-I  SSB
2. Ram Chander - SC - Offig.
~ ACOS/HQrs Hors ,Office
3. Gopal Parasad  SC =do 3. |
4. Luxman Singh 'SC supat. AMV-LKO
5. Rajinde»’:” PalGaré - Supat vSSE
6. Smt Phuleswari ST  0ffg.ACOS JU
7. Hans Ram -  DSKp-I Depd.SSB
8. Jullan Rawat &1 offq-
T SOS/JUDR JUDW
9. Ms. Rith Topoho ST - Supdt'. Ha.Qrs.
10. Singara Ram &c do HOors.
11. Sawran Ku'marl_ , - Supdt. 3SB
12, Surender 5ingh Dang - &0 3SB
13. Lala Ram © 8¢ Supat.I SSB
14. 8mt Grace Tirkey ST  Supdt HQ
15, Raj Pal Sethi -~  Supdt.  SSB
16 . Ram Chander . Sc  Supat.  SSB
17. Smt."Dajamani S"I.‘ Supdt. Ju
- 18, S.K,Kapoor - Supat. SSB
19. R .R . Subha Ry0 -  Supdt.  SSB
20, Shanti Swaroop -  Supat.  SSB
21.. Ram Das Batfa & Supdt. HQ
22, Hari Kishan Meondra Supdtv. JuU
23, Bhim S_en‘, - Supat. Ju
24, H.L.Malik Offq.ACOS  SSB
25 . Ajit ~ingh Supdt.  SSB
26. R.K Jisra Supdt.,  SSB
27. Shiv Nath Joshi Supat.  SSB
QW,\,; ceenaas2/
e e € WN AN
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28, Til‘Ok Raj

29, Mela “ingh
30 .B D .Rgm

31, C.N,.Verma
32, Om Parkash
33, Pyare Lal

34, M P .Shekhar

35 « S .DA.Arrena
36 M.P,5 .Sagar
37. A '.K JMarmar
38.7.L Anang

39. Ram Karan Balmiki SC

80, K.M.Gupta

42, VK Berry = -
43, Trilok Chand
44 ,S .8 .Dusia

45 , A ‘ jun Hembrzm

41, Gyeti Ram Bhalya - SC

46, Ganahi Ram Bharawaj

47, Dyrshan Lal

49, B .S .Saxena
50. 0.p Manocha
51. C.LArora
52. M4 Kalra
53, R,P.Mglani
54, Ram phani
55 ., Darshan “ingh
56, S.A Naseem
67.R,N QGupta
58, V.D.Ahgja
59, P.L.Das

60. R.B.Sharma

48, Kallash Nath Sharma

~9 -
ScC Offq
~ ACOS
SC  Supdt.
SC  DSKP-I
| Supat.
ST  Supdt.
SC DSKP-I
Sc  Offg.
ACOS
DSKP~I X
SC DSKP-~I
- ST DSKP~I1
- _Supat;
DSKP-I
SDKP=I
Of£g~ACOS
SC gdo
SC SpKp~1
SC  DSKP-I
ST  Supdt.,
Sﬁpdt.
DSKP~I
Supadt,
SpKP-I
Supdt .
DSKP-I
DSKP-I
DSKP-I
SC BOKP-I
DSKP~I
DSKP-I
Supdt.,
Supdt.
SC Supdgt.
Supdt.

HQ

SSB
LKO
SSB
SSB

LKO

LKO,
LKO -
LXO
LKO
HQ
LKO
JU
SSB
JUDW
SSB
SSB

SEB

e

&s®& HQ

8SB

HQ
LKO )
HQ

SSB

dp

&a LKO

do
do
do
do
do
LXO

eesed/




61.G.5.01al  Sc
62. V.K.Lal Chandani

63; Satya Prakash sc
64, Prem‘Praksh Sharma
65, Puran Chand SC
66.R,S,Verma = SC
67. Ram Kishore

68, Shyam Lal Agarval

69. Vishnu Purahit

70. Lalla Ram

71. R D .Sudhakar T

72. Tareseem Singh
732.Chtan Prazkash

74, Neki Ram

75 . Laxman Das

76 . Malk Raj

77 . pharam Singh sC
78. Inger *ingh

79. B.M Handa

80. N .K ,Bhagat

81. R.C.Chopra

82. VXN P .Singh

83.Mohan ‘Singh

88, B M, Singh
85.‘Shiv“Knrat.Lal

86 . Baldeo Rak Papneja
87, Nangd Kichore

88. Parmeshvar Deen  SC
89 Mool Raj Kumar

90 .Vishan D.ss

_Supdt;' LKO

Supdt., Qo
Sopgt. — am
DSKP=-1 SSB
Supdt. do
Supdat.. ao
Supdt. do |
Sgpdt; Ju
Supdt . do
DSKP . .do
SDKP -1 do
Supdt.  HQ
Supdt. 4o

Supdt, 4o

do do
do - do
do do

SupatHQ RCF/Kapurthala
DSKP-I ~ 8SB A

DSKP-I/KKO Wkg in COFMPW

- DSKP-I ~ SSB8

DSKp=-1 ao

Supdt,  LKO
Supat, JU

SDKP=I  LKO S
supat,  BQ -
Supdt., HO

do LKO

do pkb

DSKP-I/SSB" SSB
SPDKP:I/9SB Workingin COFMC

91, Dau Lal Joshl DSKP~I JU
92, MK Paul DSKP-I ~ BJOQ
93, Jal Singh | SPKP-I  EBKOJU
94, Onkar “ingh _ 85KP -1 EX& 3o
95 , Mahnangoo D4 SS SC  Supdt., LKO
96 ., Smt, Dasinta Tirkey ST Supdt. HQ
< M‘;\/”j ~ o
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Reserve list carrying the names e#tra elegible o
employees to be called is the event of dropping out
‘; of employees constituting the £i21d of eligibility.
) /L‘i R S P ——— e e
o "J& 1. Bharat Singh -  Supdt.SSB  SSB
L 2. Hukum Chang -  Supdt/sSB  SSB
] 3. R.p,.Khanna - g ' do
4, M) .Saxena -  Supdt.LKO LKO
51 5. R.L.JBatra ‘- SupatAip  Lxo
i 6 . Shyam Prakash o ‘ '
*’»J '3 - Srivastava - Supat/sSSB  SSB
.\ 1_ 7. KKjBagga -  Supdt.LKO LKO
N v 8. G'.G";Sanyal - Supat/Lko LKO
9. L.J.Sonkhusrey ST Supdt./LKO LKO
L 10, Bhagmal Sc Supat/AQ  Hors,
] 11. Amrit Lal - SCKP-I/JU JU
~. | 12, Lal Chang Sg DSKP-II/0U JU
A | 13, Chottey Lal SC., DSKP-II/LKO LKO
- 14, R.D Jatava SC  asstt.Supat
\\i o A - Hews,  HQ
> '@\ 15, Gurdeep Singh -  Spxe-II/rso/HN HO
-t :51_ 16, Hansu Ram . 8C SpKp-II/LXO LKO
| 15 17 . Dhaneshwar Dass SC pSEpsIBLBEe
?\, - _ . Asstt, Supat/MHo HO
?}. 18, Pishoree Lal Bali Asstt.Supat HQ Hg
311 19, Fateh N ayan - - As/HQ HQ
‘ t] 20,0 P [Khanna -  do - do
L] 21, Falgdev Kishan Tola | do do
1 22. Madan Lal ' ASH0 Working in MI'P
23 ,Suresh Chand Chopra = 4do. -

| 24, I.CTyagl -  SpKP-IL/BSO TSO/GZB
! : : _
? 25. M.L.Mehta - spkp-II/LKO LKO

26 . Raj Mangal Prasad - SpKP-IIMLKO LKO

| 27. R ,C.phanuk ~ sc  pSKe-II/LKO LKO
i ) . P P - . B
28, Latoori Singh 6  SpKP-II/LKO TS0/GZB
' 9. Kishan Lal - spre-II/LKO LKO

@‘VZ,, 30, Beni Prasad 8c pSKP-II/SSB SEB




31, K, KArora : sc
32, XK Sharma

33, Gopi Chana |

34, BaleshWar Upadhya

35, Om Parkash Malhota
%6.MP.5ngh -
37. Indera Swaroop

38, Ballbhadra Sharma

39, Balj Nath

'40. Baidev Raj Sharma

41, Kirkhan Lal

@297///’

DSKP-I1 /SSB =-SSB
SDKP-II/SSB~-SSB
BBKP~-II/SSB~-SSB
DSKP-II/SSB-SSB
DSKP~-II/SSB~88BRCF/Kapurtha
SDKP-I1/SSB~-28RUnder Const

. KGate
DSKP-II/SSB RmaarxSemxsix/SSB

@ ssB
do 3CCOPMOW
do SSB
do SSB

' 42, Karnail Chand ' SC  DSKP.IT/SSB SSB
43, JehaNand - 4o @0
44, Mirender $waroop Sharma do do
45, M.R.Ranjari do do
46, P,P.Singh do do
47, T.p.Mishra  DSKP-II/LKO LKO
48. C,S.Chauhan DSKP~II/L.KD LKO
49, Ga;iesh Lal DSKP-II/PS0 TS0/GZB

50, Sukh Dayal Kapoor DSKP-II-TSO 3o

M <
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL m 5 7
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CIRCUT BENCH LUCKNOW,

M P Shakher eessssess  Petitioner
- Ver&xs
Union of India and others ....... Opp. parties

ANEXURE NO,Y
To _ Through: Proper Channel;
The General Manager () ~ =
N Rly. Ha. Qrs, Office,
Baroda Housé, |
- New pelhi:
Through‘ DY, COSANRLY,AMV/LKO & COS/MRLY,
 New Delhi L -
sir, - | R |
Sub: Selection for the post of ACPS (Group-B)
Service through Départmental' Competitiv-
Examination,
Ref: Yéur.: Office Notice No, 752-E/82 XI/II

E/a Dated: 08.2.1989.

Most respectuflly and humbly I have to

submit few lines for your kind consigderation,

_ Sir, I have completed about 31 years servic
in_ the réilways“with entire satisfaction of my
superiors fox_f' which never adverse remarks have been
entered in my service record‘.‘

 S8ir, I am officiating as ACOS since 21.8.8
thus compléted about 18 months with full satisfactio

of my officers for which appreciation has been given

to me,
Further I beg to mention here that 3

T am 8.C. candldate and some privilages

under policies of Govt, of India are avzilable to

% the down trodden and a gessed classes, but I thin
7 .»

axw-’*g;w» -




i

¥
; -2~
_}. this relaxation has not been considered and it appears

| that I am deprived off in this selection,
I, therefore, request your goodself to
: kindly review my case sympathetically and re=-consiger
; above points and give me a chance to serve you getter
:; in future.

. \ j . . . c . .
S ; ' ’ I, hope my appeal will get your due
; '~ consideration, \ |

{ ; .

h ) |
j , Thanking you Sir,
: Dated: 15/2/1989 ‘ Yours faithfally
| _ o
|.r - N
; ( M, P, Shekhar )
j Ofﬁidatinfg ACOS

. Tl Under’ DY LCOS/NRLY, aMV, Lko .,

4
! o TRUE_copy MY >
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: In the Central Admiastiative ;r;bunal, Allahzbad ¥

fireult Bench Lucknow.

OA Ho, 75 of 1989

s, ¥, Shekhar ‘ cenes Applicant
v . .
Versus
Lo R .
.01 A.
1 Union of Iundia aund another evass Aespoudent,
Pk"/7 _ Reply on behalf of the despoddents i
ﬁzé . : :
C? /z// Para 1: Needs uo reply, except that he is presently
. working on the post of Depot Store Keeper Grade
' I in Scale 2000-3200( RPS) .
Para . 23 Nezds no reply.
fara- d3 That in reply to the contents of paragra.h 3,
gy ’ - the issue of Order HNo.89/1 R8.8./89 dated
21. 3.1989 as contained in annexure 5 passad
- by Generzl Manager (#) Horthern Rsilway is not
denied, Rest of* the conteuts are denied, It is
stated that fthe applicant was working purely on
adhoc bzsis on o selection post, as such he was
ro . 1rizhtly sent back to ths substantive post of
D, SJK.P, on he having uwot pased the selection.
. A
Para® 4: Needs uo reply.
" ’
. Pera 5: "Needs no reply,
. L .
Para 6: Thit in reply to the contenfs of parazgraph 6(4),
H : .
itis stated that he was appointed through Rzllway
. Seririce Coumission and posted as Temporsry Clerk
‘;’ e .
) on 5, 4, 1958,
- . ﬁ
LR 2 2N 2

e




Para 6(C):

Para 6(D):

Para 6(%H):

Heeds no reply.
Needs no reply.

That in reply to the contents of varagradh v
6{D) of the =pplication, the issue of order dated
13.8,'87 as coutesined in Aunexure No., 1 to ths -
abplication postihg the application on adiaoc
basis to the post of Assisstant Controller of
Stores Alauwbagh Lucknow where he joined on 21,8,

193%. Rest of the conteuts are denied.

That ia reply to the cuni;eu“i:g aflparagraph 6( &)
of ‘the application, it is uot deuisd that the
apécintment of the applicent to the post of AQOG
on adnoe¢” Y )basis was approved by tue
opposite party uo., 2, since no appointment on adioc
basis could be wade without their approval, as
the post was a headouarter controlled post, Rest
of the contenis are denied, Itis stated that . the
post of ACOS is a selection post for entry iuto
Class II post <frow Class III and gssertions . -
made by the applicsnt aboul the glleged assurswce
are incorrect , as no such assurance cali be igiva n
agalnst rulwes. It is therefore iucorrsct for ths

abplicant to say thzt he was not required to

. bass the selection, In fact e appeared in the

Para 6(F):

seekaction held and failed.

L&)

That the contents of paragraph 6(F) of the

applica tion are irrelevant for the decision of -
the case. Issue of letker of appreciation is ot

denied.

¢A

L A
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Para 6{G):

Pars 6(H):

Para 6(I):

Para 6(J):

0 0] 0

“Thzt in reply to the conteuts of paragrabh 6(G; .

of the application, issue of notice dated 30,11,
1938 Dby the Gi(F) Norﬁh&rﬁ Railway New Delhi

for holdiung a seloction test for filling of 75%
in Group 'B' service for the vost of ACOS, a8

contained in Annexure No, 3 is not denied.
Needs no reply.

Tha t the coutents of paragraph 6(I) of the
application as stated are denied. It is stated
that the selection was to be held for 2 vosts

agaliust ths 75% quota and rules for selection,

Cin regard to the apblication of roster points -

was to e adiered to. As such allegations to the
contrary are incorrect to thekuowledge of the

applicant.

That in reply to the contents of paragradh 6(J)
of the application, it is not denied that the
applicant faiied in the selection test gud
after seLed ion he was to be révert@d to his
substantive post of DSK Grade I, in view of .-
the applicant working on the post of ACOS purely

(on‘ adhoc baﬁ_i\sh B | - ’:7‘.", S

It is further submitted that the roster point -

was from 17 to 40 and 1 to6, Out of which point
22, 25,35 and 1 was reserved for scheduled caste.
catdlidtates and points 17,31 and 4 for scheduled

tribes candidates. Thus in foruwing the panel ..

L)

of 30, 4 vosts ware

3

395y

g

2 for scheduled caste

A

shd for scheduled fribes caudidates. A provi-

sional paney of 21 was declared vide Office order

L3 N ) 4:
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Wo, 752E/82/XV1/iia dated 21,3, 1989 &8 cbntéined

A | in Annex_ure no, 5 to uhe application. Out of 21' ’
\ -6 candidates belong to schisduled casﬁe &zﬁlnst
- 4 reserved. |
It is also stated that entivre vacancy could not

filled ss oniy‘ 21 candidates had passed.

Para 6(X):That in reply to the contents of paragravh 6(K) of
& (L) '

LX)

the applicamtion, it is submitted that as stated .-
¥ above , out of 21 panelled ceandidates, © candidates
belonse d to scheduled caste against 4 euntitieusnty
hennce there was proper represeuntation.It is
acheduled caste ~
submitted that the 6 selected/candidates passed
the test on their zccord and witinout asking for -
‘( o any training etc., Such pleas cannot be takeu af ter
3 - the selection test had been held aud he without suy
. : about the S

protest/alleged iwmparting of training ete. taking

part in tae selection.

Para 6(11)sThat the contents of paragraph 6(i) of the =
\appli-c:a, tion sre vague. Unless the particulars of
Padawlal are given no reply can be cmlled for
from the respondenw.iﬁveri. the place of ,Qy‘ C.C.8,

is not wentioned.

“Para 6(N):That in reply to ths contents of paragraph 6{N)

of the application, it i® correct that on the

pos ting of a selected candidates , the abplicant w..

has been reverted,as he hed not bseun able to quelify

~

in the selection held.
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Hone of the grounds are tenable under law,

¢

~

Paka 7: .That in reply to the contents of paragraph 7
of the abvlication, it is stated that uo such
representstion isaVailablé 00 record. Lven . for
arguaents sake, it is cousidered that a represen-
tation was given, there was no need for a reply
in view of the fact that the applicant hiwself -

-

Fadmifgs/that he was working on adhoc basis and on his

failure to pass the selection, he was to be reverted

Para: 8: Needs no reply.

Para 9: Denied. The gpplicant is wot entitled to suy relief
and the zpplication ig liable to Qe diswissed with

costs.

Para 10: That in redly to the contents of varagraph 10 of
the avplication, it is submitted that in view of
what has beeun stated sbove, the avplication is
itself liable to Dbe dismisséd and as such the

abplicant is not entitled to any iuterm relief,
Para 11: Needs no reply.

Fara 12: Needs no reply.

Boaxuswg
New Delhi

Gated:s O \(‘\\7)

Verificgtion,

I, /é%;%'ymw? \x}DI‘kiH@" as a% C;)Do((:)

in the Northern Railway , Baroda _ouse New Delhi, duly
authorised and cpupetent to sigu and verify this rebly, do
hereby verify that the contents of paragraph 1 to 12 of this
reply are based dn information derived record/abplication,
which is belived by me to be true. Sigued znd verified this

@hday of 3¥W\‘ 199% at Wew Delhb.
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